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(b u d jr. To whom am I to virlt*? 
I  am to write to the Chairman.
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Mr. Speaker: I am to write to the 

Chairman who haa already looked in­
to it and given a decision.
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Mr. Speaker: Order, order. You have 
hud V3iit say, you must hear 'r.e also. 
As 1 snid, 1 tried to convince hon. 
Members or get convinced by them. 
1..*. .i 1 rave pernission to Shri 
Limaye to raise it because I myself 
had some doubt after discussing it 
for fifteen days *o that the >w!u)e 
House H'ej know about the fa-t. 1 
disallow H because the Chairman ha* 
already given a decision and I do not 
want to refer it to the same Chairman 
to take it up again.

Shri S. M. Banerjee (Kanpur): 
Why should he not apologise?
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(Amendment) Rules,
1966, published in Notifi­
cation No. S.O. 604 in 
Gazette of India dated 
the 19th February, I960, 
under sub-section (3) of 
section 25 of the Univer­
sity Grants Commission 
Act, 1956.

(ii) A  statement showing rea­
sons lor delay in laying 
the above Notification. 
[Placed in Library, see 
No. LT-789/67],

(2) A copy of the Certified Ac­
counts of the Indian 
Institute of Technology, 
Kanpur, for the year
1965-66, along with the 
Audit Report thereon, 
under sub-section (4) 
of section 23 of the Insti­
tutes of Technology Act, 
1961. [Placed in Library, 
see No. LT-790/67].

(8) A copy of the Report on the 
activities of the Central 
Institute of English, Hy­
derabad, for the year
1964-65. [Placed in Li­
brary, see No. LT-791/87].

(4) A  copy of the Certified Ac­
counts of the Central In­
stitute of English, Hyde­
rabad, for the year 1984- 
65, along with the Audit 
Report thereon. [Placed 
in Library, see No. LT- 
791/67],
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U m tfW B iTY G b a n t e  C o m m is s io n  R * -  
tubns Atra Information (A m b w -  

ifn rr) Ruixs, rrc.
The M nhtor o f Education (Dr. 

Trtfnna Sen): I beg to lay on the 
Table:—

(1) (1) A  copy of the University 
Grants Commission Re­
turns and Information

Imsum Foust Sbm ce (Rmhuitmknt) 
Second Amktomcnt Kctjcs, rrc.

The Minister of State In the Min­
istry K  Home Affairs (Shri Vldya 
Charan Shukia): Sir, I beg to lay on 
the Table:—

<1) A  copy of the Indian Forest 
Service (Recruitment) Se­
cond Amendment Rules, 1967, 
published in Notification No. 
G .S.R . 91S in Gazette at 
India dated the 17th June,


